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The applicants are from Agartala. 

Advocate not present. The question relates 

to SDA. Application admitted. Issue notice 

to the respondents. 8 Weeks for written 

statement. 
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Mr D.K. Biswas for the applicant. 

Mr. S. = Au, Sr. C.G.S.C., for the 

respondents. 

\/ Arguments 	concluded. 	Judgment 

delivered. The application is allowed. No order 

s to costs. 

This order is confined in this O.A. 

nnly to applicant, Mrinal Kanti Das. 
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I :  
CENTRAL ADIIINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 	: UWAHiTI-5. 

O.A. NO. 176 of 1995 
T.A. NO, 

DATE OF DECISION 11.1.1996  

Shri 	

/ 

vttalt 	 (PETITIONER(S) 

Shri D.K. Biswas 	
ADVOCATE FOR THE 
PETITIONER (s) 

4 

• 	 VERSUS 	I  

Union of India and: others 	 RESPONDENT () 

Shri S. All, Sr. C.G.S.C. 	
ADVOCATE FOR THE 

• 	
R E S P ON DENT (s) 

T HE 	'8L EJUSTICE SHRI M.G. CHAUDHARI, VICE-CHAIRMAN 

• 	THE HON' BLE SHRI G.L. SANGLYINE, MEMBER (A) 

Whether Reporters ,of local papers may be allowed to 
see the Judgment . 
To be referred to the. Reporter or not ? 

Whether their Lordships wish to se the fair copy of 	J) 
the judgment ? 
Whether the Judgment is to be circulated to the other 
Benches ? 

Judgment dëlijered by Honble /ice-bhairman 	• 
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1. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWA HAIl BENCH 

Original Application No.176 of 1995 

Date of decision: This the 11th day of January 1996 

The Hon'ble Justice Shri M.G. Chaudhari, Vice-Chairman 

The Hon'ble Shri G.L. Sanglyine, Member (Administrative) 

Shri Mrinal Kanti Das, 
FGM, MES No.242727 and 65 others, 
Office of the Garrison Engineer (P), 
872, Engineering Works Section, 
99 A.P.O. 

By Advocate Shri D.K. Biswas. 

- versus - 

Union of India India represented by the 
Secretary to the Government of India, 
Ministry of Defence, 
New Delhi. 

The Garrison Eigineer (P), 
872, Engineering Works Section, 
99 A.P.O. 

/ 

By Advocate Shri S. All, Sr. C.G.S.C. 

 

Applicants 

 

rJ 

Respondents 

ORDER 

CHAUDHARI.J.V.C. 

Mr D.K. Biswas for the applicant. 

Mr S. All, Sr. C.G.S.C,for the respondents. 

Although this application is purported to be 'filed by.  66 

Civilian Defence employees posted in the Field Area under respondent 
I 

No.2 from various dates claiming Special (Duty) Allowance (SDA) on 

the strength of the earlier decision of this Tribunal in O.A.No.48/89 

dated 29.3.1994, the application can proceed only to the extent of the 

appIicant whose name appears in the title, i.e., Mrinal .Kanti Das and 

the other 65 persons cannot be granted relief on this application. That 

V  is because although it is stated in the title the—na-m-e Mrinal Kanti Das 

and 65 others the application is signed only by Mrinal Kanti Das purportedly 

on behalf of the remaining persons also. The Vakalatnama has also been 
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signed only by Mrinal Kanti Das' for self and other 64. A list of the 

names of the 66 persons who are supposed to be the pplicants is annexed 

to the O.A., but it is type-written list and there are no signatures of 

the persons who appear in the list. It is not stated in the application 

that the 66 persons have justification for joining in a single application. 

Neither any application has been filed under Rule 5(a) of the Central 

Administrative Tribunal (Procedure) Rules, 1987, to join together and 

file a• single application nor such" leave has been obtained from this 

Tribunal. In the absence of the signatures of the remaining 65 persons 

nn the O.A. or on the Vakalatnama and in ihe absence of any letter 

of authority, signed by them in favour of Mrinal Kanti Das to file the 

application on their behalf the O.A. cannot be considered in law as 

legally /constituted application on behalf of thEk remaining 65 persons 

c'nd we cannot, therefore, exercise our jurisdiction in law. It appears 

that this aspect lost sight of the learned counsel for the applicant 

inadvertentIy, but since the irregularity goes to the root of jurisdiction 

nd competency of the application we regret that we have to confine 

this order only to applicant, Mrinal Kanti Das and leave the remaining 

65 applicants to file a proper application in accordance with law and 

the rules in which case the question of extending the benefit of this 

judgment to them will be open to be considered. 

The applicant, Mriial Kanti Das, who is a civilian Defenciø 

employee posted in the Field Area undei respondent No.2 makes a grievance 

that the respondents ought to have given him the benefit of the judgment 

nd order of' this Tribunal in O.A.No.49/89 and to have paid him SDA 

which is not being paid. He, therefore, seeks a direction to the respondents 

c.— 	to allow SDA to him consistently with 
AcL 

the s4a.d judgment. It is contended 

that he is a similarly situated employee. Reliance is placed upon the 
p 

nffice Memorandum No.4(19)85/D(Civ-I) dated 11.1.1984 issued by the 

Mnistry of Defence, Government of India. 

The respondents resist the application. They 'contend that 

under the O.M. relied upon by the applicant only the civilian employees 

nosted to N.E. Region from other parts of the country and have All 

India.......... 
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India Servic'e' liability 	are entitled for 	SDA 	and 	the 	locally recruited 

employees 	are 	not 	entitled 	to 	the same. 	Secondly, 	they 	contend that 

the 	civilian 	employees 	of the 	unit,  in 	which 	the, applicant 	is posted 

being 	in 	receipt 	of 	Field Service Concession 	(FSC) 	were not entitled 

to. get SDA till 31.10.1995. They point out that the unit has been declared 

a 	Modified Field Area with effect from 	1.11.1995 	and 	as 	per Ministry 

of Defence O.M.No.B/37269/AG/PS-3(a)/ 1 862/D(Pay)/Services dated 12.9.1995 

since Field Cotcessions are withdrawn the employees  will be entitled 

to get due concessions and the respondents are willing to pay them 

the same, but they are not ready to pay any arrears. 

. The claim of the applicant, therefore, would fall in two 

parts. First, relating to the period prior to 1.11.1995 and the second 

from 1.11.1995 onwards. Although the, unit where the applicant is posted 

has been brought under the purview of 'Modified Field Areas' Tripura 

r  there cannot be denying the fact the applicant was employed in the 

Field Unit as it existed. During that period according to the respondents 

since he was entitled to get FSC he was not eligible to claim SDA. 

The contention of the respondents as above was not accepted 

by this Tribunal in the judgment on O.A.No.49/89 and the respondents 

were directed to pay SDA with effect from the date of enforcing the 

revised pay scale of 1'986. 

 This 	Bench 	took similar 	view in 	the ease 	of S.C. Omar, 

AGE -vs- 	Garrison 	Engineer and 	another reported in 	SLJ 1995(1) CAT 

(Guwahati Bench)' 74. 'However, the Hon'ble Supreme Court has now 

'held that the benefit of SDA under O.M. dated 14.12.1984 and the 

subsequent 	O.M.s is available only to such eniployees who are appointed 

nutside 	N.E. 	Region, 	but 	are posted 	in 	N.E. 	Region on tenure 	basis. 

The position, therefore, is that notwithstanding the fact that the applicant 

may 	have 	been 	receiving 	FSC prior 	to 	1.11.1995 	if he satisfies 	the 

requirement 	of 	having 	been appointed 	outside 	N.E. Region 	and 	has: 

been posted in that 'region he will be entitled to get SDA at the?rescribed 

rate with effect from 1.12.1988 or from the actual date of posting 

4i ' 	

' 	 in......... 
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in N.E. Region thereafter. This date is specified in the light of O.M. 

No.20014/10/86-E.-IJ(B) dated 1.12.1988. 

As for the subsequent period from 1.11.1995 i—conccrncrl-

the respondents have stated in paragraph 10. of the written statement 

that the Field •Concessions of free ration, fr&e single accommodation, 

transport facilities, postal, etc. have been stopped from 1.11.1995 and 

they are willing to pay the due concession having come under the purview 

of Modified Field Area provided such a direction is given. The orders 

dated 31.3.1995, Annexure-4, convey the sanction of the President to 

the FSC to' be, given to Defence civilians in the newly defined Field 

Areas and Modified Field Areas. Para 1(u) of that letter is in following 

terms: 

"(ii) 	In addition to above, the Defence Civilian 
mployees serving in the newly defined Field 

Areas and Modified Field Areas will be entitled to 
nayment of Special Compensatory (Remote Locality) 
Allowance and other allowances as 'admissible to 
Defence Civilians as per the existing instructions 
issued by this Ministry from time, to time." 

These orders came into force with effect from 1.4.1993. The respondents 

have not mentioned about the payment of SDA even after 1.11.1995 

and they have used the exprssion "due concessions". Since it has already 

been held by the Tribunal that even during the earlier period notwithstanding 

the Field Concessions SDA was payable the respondents cannot deny 

the payment of the same after 1.11.1995 consequent upon the unit 

being brought under the Modified Field Area Tripura. 
9 

We, therefore, hold that for the period from 1.12.1988 

to 31.10.1995 if the applicant was appointed outside N.E. Region, but 

is posted in the N.E. Region he shall, be entitled to be paid the SDA 

at the prescribed rate per month.. We further declare that with effect 

from 1.11.1995 if the applicant is eligible as mentioned above he shall 

be entitled to be paid SDA at the prescribed rate. 

In the result fdllowing order is passed: 

i) 	It is declared that if the applicant was appointed outside 

the N.E. Region, but is posted in the N.E. Region he shall be entitled 

to get SDA at the rate prescribed by the Government of India from 

time......... 
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time 	to 	time 	with 	effect 	from 	1.12.1988 	or from 	the 	date 	of 	actual 

nosting 	(whichever 	is 	later) 	upto 	date 	and 	to continue to get the same 

in future till the concession is not withdrawn. 

The 	respondents 	are 	directed 	to pay 	to 	the 	applicant, 	if 

he is found eligible, the arrears of SDA from the date of actual posting 

in 	Tripura 	on 	or 	after 	1.12.1988 	as 	the 	case may be and continue to 

nay the same so long the concession is admissible. 

The 	respondents are 	directed 	to examine 	the 	case 	of the 

applicant 	for 	dertermining 	his 	eligibility 	and act 'consistently 	therewith 

for the aforesaid purpose. 

• 	 iv) 	The 	arrears 	from 	the 	date 	of actual 	posting 	in 	Tripura 

on 	or 	after 	1.12.1988 	upto 	date 	to 	be 	paid within three months 	from 

the date of receipt of the copy of this order. 

v) 	The 	respondents 	are 	directed 	to continue 	to pay the SDA 

per month hereafter till the allowance continues to be admissible. 

The 	original 	application 	is 	allowed in 	terms of the aforesaid 

order. No order as to costs. 

This 	order 	is 	confined 	in 	this 	O.A. only to applicant, 	Mrinal 

Kanti Das. 

G. L.SANGLYII\il) 

nkm 	

MEMBER (71 
M. G: CHAUDHARI) 

VICE-CHAIRMAN 
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R 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
UWAHATI BEN(I 

Case No.O.A 	of 19950 

Shri Mtinal Kanti Das 

FGM, MES No.242727 and 64 others 

Office of the Garrison Engineer(P) 
872, Engireering Works Section 
99 A.P.O 

....Applicants 

Versus 

1. Union of India 	- 

Represented by the 

Secretary to the Government 
Ministry of Defence, 
New Delhi. 

2, Garris6n Engineer(P) 
872, Engineering Works Section 
99 A.P.O 

•0 ..Respondents 

Particulars of Respondents 

Secretary to the 
Government of India 
Ministry of Defence, 
Controlling Ministry of the 
R-2 and its establishment. 

Garrisôn Engineer 
872 EWS, under the control of 
the Ministry of Defence and 
Head of the Office and establishment 
in which the applicants are posted 

Contd.. . .Page-2 
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Particulars of the orders against 
which the application is made. 

The application is directed against the non-

implementation of Government of India, Ministry of 

Finance ( Department of Expenditure) O.M No.20014/ 

10/86—E—IV dated 23-9-86, and denial of $pecial 

Duty Allowance by the Respondents even after the 

judgement of this Hon'ble. Tribunal in O.A 49/89 passed 

on 29-3-94, and 'implemented by the Respondents in 

respect of all the 149 applicants passed in the same 

establishment and similarly situated as the applicants 

here. 

Jurisdiction of the Tribunal ------ ------ --------------- 

The applicants are civilian defence employees 

posted in the field area under despondent No.2 from 

various dates indicated in the list of applicants 

enclosed to this application. The subject matter of 

the application and the id red±essal prayed for 

are within the jurisdiction of this Tribunal. The 

applicants declare that the application is within 

the limitation. 

Contd. . . .Page-3 
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Facts of the case 

1 1 	All the 65 applicants are civilian employees 

working in various posts described in detail in the 

list of names annexed to this petition, are all posted 

in the establishment of Respondent No.2 from different 

dates indicated in the said list of, names. 

Special Duty Allowance is admissible to all 

Central Government employees under the defence, posted 

in the North Eastern Region including the places 

where the applicants are posted. The applicability of 

the said Special Duty Allowance in the Defence 

Department was approved by ministry of Defence Office 

Memo No.4( 1.9)85/D(CiveI) dated 11-184 

A copy of the said Memo dated 11-1-84 is 

annexed hereto and marked as,Annexure-1. 

That consequent on the recommendation of the 

4th Pay Commission the Government of India decided and 

the President Of India accorded approval to Special 

Duty Allowance payable to employees posted in the 

North Eastern States, 

4, 	The applicants here, by virtue of the said 

Memo dated 11-184 are, entitle to the Special Duty 

Allowance w,ef. the date on which the individual 

ontd. . .Page-4 
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applicants assumed their duties under Respondent No.2. 

	

5. 	That as many as 149.employees posted in the same 

establishment of Respondent No.2 filed an application 

before this Hon'ble Tribunal challanging the non-

implementation of this allowance, and this Hon'ble 

tribunal after having examined all the relevant records 

and hearing all necessary parties decided the case 

finally on 29-3-94, directing the Respondents to 

implement the. Office Memo No.20014/9/86E-1V dated 

23-9-86 and accordingly the Respondents have already 

implemented the order of this Hon'ble Tribunal and have 

cleared all arears w,e.f. 1-10-86, V 

	

9. 	'That the applicants here are posted in the 

same Department and establishment as 149 applicants 

in O.A 48/89 and being similarly situated natu)ally 

legitimately expected that they would not be discri-

minated and the Special Duty Allowance would be paid 

to all employees on the same footing. But the appli-

cants here observed that the Respondents have been 

discriminating the present applicants and the allowances 

is not being paid to them though it has been effected 

in the case of all the 149 employees in whose favour 

ontd. . . .Pagei5 
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this Hon'ble Tribunal passed the order. On such 

eventuality the applicants served demand notice dated 

24-4-95 through their counsel to' both the Respondents 

by registered post. 

A copy of the judgement of this Hon'ble Tribunal 

dated 9-3...94 in O.A 49/89 and the Demand Notice dated 

24.-4-95 are annexed herewith and marked as Annexureaw  

2 & 3 respectively. 

10. 	That the Government of India, Ministry of Defence 

letter No,B/37269/4G/PS/3(Q)/165/D(Pay / services) dated 

31-1-95 was circulated in March'95 under which the 

civilian employees under the Defence Ministry posted 

in the newly defined field areas were declared entitled 

to Special compensatory(RL) allowance and other 
,- -- -- ----------- -- -- 

allowances as admissible to Defence Civilian with 

effect from 1-4-93. The establishment of the Respdt. 

No.2 in which applicants are posted, is.a field area 

declared since its inception and as such the applicants 

here are entitled to this allowance(SDA) from such 

date, after 1968 from which each individual applicants 

are posted in this establishment. 

A copy of-the said circular communicatèdg the 

decision of the Defence Ministry dated 31-1-95 is 

annexed hereto and marked as Annexure-4 0  

Contd .... Page-6 
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110 	That the applicants here are entitled to the 

Special Duty Allowance on the basis of the judgement 

of this Hon'ble Tribunal passed in O.A 49/89 and which 

has been already implemented by the Respondents. 

12. That the applicants here reasonably expected 

that the notice demandIng justice dated 24--4-95 would 

bringforth the desired result, but the Respondents 

appear to be negligent / nonchalant to the lawful 

claim of the petitioners. The applicants as such have 

been compelled to file this application for appropria te 

orders of this Hon'ble Tribunal to set right the unfair 

and illegal discrimination in violation of Article-14 

of the Constitution of India. 

Relief Sought 

The judgement and order of this Hon'ble Tribunal 

in O.A49/89 having been implemented by the Respondents 

the applicants here have become automatically entitled 

to the similar relief. This Hon'ble Tribunal would there 

fore be kind enough to pass appropriate directions to 

the Respondents to allow Special Duty Allowances in 

the same' manner as has been directed in the judgement 

of this Hon'ble Tribunal dated 29-4-94 ( Annexure..2) 

Contd .... Page-7 
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This Hon'ble Tribunal would also pass order 

as to cost of the proceeding and such compensation as 

may be deemed fit and proper for delaying /denying the 

payment of the allowance which the applicants are 

lawfully entitled to. 

Number of the Indian Postal Order. 

O7T 

Lt of Enclosures 

 The application in Original. 

 Application - 2 spare copies. 

 Annexure-t . 

 Annexure2 ( judgement and order under O.A49/89) 

 Annexure-3 ( mand Notice) 

 Annexure4 ( Circular of. the Ministry of 	fence) 

 Indian Pstal Order. 

 List of names of the candidates, 	. 

c. \- p - 	. 

Contd...,'Page..8 
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9. Vokalatnama ( 4 sheets) 

V E. R I F I C A I I ON 

I Shri Mrina]. Kanti •Is S/O 

F, MES No. 242727 in the establishment of Garrison 

Engineer(P) 872 Engineexing Working Section 99 A.P.O 

resident of Agartala town do hereby verify the contents 

of the application above which are true to my knowle 

dge and in which I have not suppressed any material 

facts. 

I 	66 
 

'CjL 
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GOv3rnrTKnt Of lfldin 

Ein5stry of Dfence 

Uw Jy1Jij the 11th Jan 19E1t 

OFFICRJpj 

14ancc and PzCilitiQs for 

civilian employess of the 

Central Government Serving 

In thc States and txiion 

Territori 	of Uorth Eatcrn 

Region 1proments Ttireof 

QOC, 	 The nocd for Ottrating nc rtainina the 

C0' 	 sorvjccjs f 	npetont oflcr .4 or service in 

!Jorth-Eastern P...gion cJnprizinçj thL States of 

:ssarn, :g 1 aya, Klnipur, sngaland and Tri(.'u. 

and the Tcrrjj€rj..s and runacbaJ pradesh and 

tzoram has been engaalng the attention of th 

G overnrncnt for sz 	tims. Th.Z? Government h.. 

appointed a Ccrrrjttee Uflr thi. Chairinanst,14., f 

• 	 Scret1ry, iparttontof persrne and dmjnj- 

strativo RQform 	to r..:vivw no 	iinq  

nccs ond faci1jtj 	4dmisjble to the vz1ri ou 

Catagorjos of Civilian centraj CDvrnrnont 

cmnoo 	rvIn in. this rcgi.i 'n to sun :;t 

sul. tah i.e ini, tor :nt. 	The rc 	cr,ra t 	f t. 

C:nrnitt: 	 u .z 	c:nsjt r. ci by the 
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tenure of 	ting of 

3 yuOtS at 	time for 0ffjcecs with service 
of 10 

• 	 of 1O 3n3 of 2 yoZIt 	t1rC 
for 0ffiCcts 

at a  

wit h more tb3fl 10 y2ars of sCEV°' peri 	of 

1c3, 

	

	

SS of 15 dayS p 
trOifliflO, etc in C C 

r yor 

e xc 1ud 	in coflti 	thu 	U ten 	prid Of 

will.

213 	
0ff1C0 	cplt 	

of the fixu 

cnjrC of 	
rviCC ((fltiOfl 	above, 	y 

cfliC3r 	
for potinc to a stOtlU 

cf tbcr ChOI 

s  

£r •;s pOibl 	 - 

The prid of deputati 	
of the central 

Govrnmot)t e1Y 	
tO tt 	5t 	)io' TEti - 

• 

0 	
torioO of the 0rth Eastern Regi° 

Will generallY £ 

extended in axCCpti 

befor 3 yflrS hjCh can 	
°- 

cases in 	
of publiC service 39 jIl as 

Wh2fl'th0 employ005 
conCattlOd is prOpt1t' tO st3 

lo)cCr. The dmiibl° dCDUtZ1ti 	31lJ 	wil). 

alsO contiufl9 to be 	ia during the çcriod of 

utatiOfl o extondud. 

jight3g'- for 	ntE3l 
deput3t1/t*it)itub04 

abronC1  n nd speci3l meiltion in cc.tlfidrntial 

.1.-' 

-I.. 
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wcvor, nt Lxi cliç4blo for this special 

düty) 4llasncc Special (DJty) Allowance will 

be in addition to. Coy special pay  and.;/or b3putatofl 

(Euty) :llowance airoady being drawn subject to 

the ccxiditi-,n that tho totl.of such spocial (Iity) 

1low3nce plus special pay/putation (Dt 	llo.- 

wjc Will n 	cxcoe-J,400/- p.flr special 

Ilowonce and project 4llowance like special 

Compans3try (rnDte •r.ality) .11owance, •  Cnst-

ruction :Ilaimc.: and ptOj(2Ct llowanco will 

be drawn scp.iit..tcly. 

(i v) 	special CQ rjsCtor 

Tho r3tC of the allowance will be 

of basic pay subject tto 	nxinin of :s 5, - 91 

admissible t.D 011 empi cs withc'ut tny pay iiiiI 

The Cbovj all.,wence will be 	rnisib1 with • H 

rCxn 1 7.1982 in the case of ;ssam. 

2. 	wtnipur 

The rate of a11wanco will be as followz f 

the whoic of manipur pay upto Rs 230/- Rs 40/-. pi 

y abov Is 2601- p.m 4  15 	of basic p.ty 

subjact to a maxirmim of Rs' 150/-o.rn. 

3. 	Tripuraa 

The rates of thi allcwance will be s 

(a) mdfficult ir.as. 25 pay subject to  

a minimum of fls 50/..and a ra,num of 15,o/- p.m. 



/ 
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thr ;r3s 

p.y upt. 	Ps 260,'- 	R 	40/- p.m. 

pay 	bjV 	us 260/- 	Rs 15% of biC p' 

5ubject to a mrdmum of 

AS 150/- 	p.m. 

ThLr: will Lpc nochange in the existing rates 

as spcil cnpQnatOr U1o4anccs admissible in 

runaChal pradesh, tpgajand and ,lizoram and the 

existing rate of t1isturbZU)C( 	;nownc 	drniss- 

ibic in sDccied areas of MizOrtlfll. 

(v)Tr3V1liflc  

In relxatic) of th 	prstmt rules 	(S..P.. 

1051) that travll1flg allDw'nCO is not admissib1c 

for joUrny undcrtaken 	in connCtion with initial 

aopintxrnLnt in case of jaurrnys for taking up 

• 	 initial aç)Oifltfrhflt to a post in the North Eestel:r) 

• 	rjon, 	travi.ing allowance limitedt to ordinory 

has furc sccnd class rail fare for road/rail 

journey in Cxccss of first 400 ions f,r. 

• 	 Gov_rnrncfle servOnt hirnlf 	nd him family 	will 

admisibL. 

(vi) 	T'a'filiflg 	\110w3uCC for Journuy 

n 	transfr 	z- 

V V - - - 	
- ---• 	 - - -V  

-77 
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41,v  

In roloxation of orders below S.P. 116 

if on transfer to z station in the U.orthE3.Sterfl 

r:çjiDn, th..2 fomil.y of the Government ServOnt dcs 

not accioany hirp, the Govrnment SorVOnt will 

he paid trav11ing allowances 	tour for self 

only for tronsf-it ocriod to joiD the post and w.iI 

will be perraiittad to corry person effects upto 

1/3rd of of 15 ent1tlefTnt at GoVerfl1flflt 

3t or have a cac e!uivalent of carrying 1/3rd 

of .jis cntitl.rnent or the diffrcnss in weight 

of the personal effects he ..is actually carrying 

and 1/3rd of his entiticent as the case may be 

in lief of the cost of transportation of btggagu. 

In cas the family acconpanics the Govtrnmflt 

s.rvant c'i t nfer, the GOvernnfnt servoot will 

be cntitld to th'. cviting a&issible travelling 

allowar :c includinc the crst of transportation of 

the admissible weight of personal. effects OCCO% 

ding to the grace to which the officer bolona:.:, 1L 

irrcsp ct.ive of the wcicht of thc baggage corn 

The above crov!sion pill also apply form the 

return journey en transfer back from the florth 

Eao torn Pc (ii. n. 

!rO for era p3ttati:.n 

• 	lefI'-Cts .otrazf3r4 

p 
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In rolaxatioo of ordor b..dow S.R. 116 for 

t:rsportati 	of persx,a1 offccts on tranasfer 

two diffr2nt stations in the North -EO5-

1orn rcçi!n 4  hiçjh.r rate of alloware odmismiblo 

for rz.r 	riot! n in ';' class citios subjoct 

to the :tual cxponrjituro incurred by thc Gvor- 

nmcrit 	tvunt will be admissible. 

(vU!) Joinino time with-leav- 

In -t-3 sQ of Gov..rnrnt corvnts proceodincj 

On 	e 	fr..in •t place of postine in nrth Ea.tcrn 

rcç1n. tho period of trevel in excoss of two 

days rn the station of posting to outside 

that region will 	treated &s joining time. The 

same concossjon w1l be a&nisjble on return from 

(ix) cav TrawlCnccssj ,- 

.1 Government srnt kh3 leaves his fmiiy 

bcbind O t the old duty abati,n or Onither 

selected plo of rcsjdoc and has not availed 

of the tranrar tr.v111ng illUmpance for the 

family will havthe optin to oii. of the existir 

leave travel conc.'ssjon of Jciruoy to home town onco 

in a block period of 2 years, or In lIou thrc.f, 

fUciJ.jty cf trz-v-2I for himsojf once a yor frn 

the taj 	f 	 In the north East to his 

hom town or place whore the family is rcsidlr)q 

O.nd in 3dditi 	tho facility for the f3mi1y(rcstjcj 

to tits/her spousL• and to dpcndent childrcn only) 
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also to travel COCe a year to visit the employee at 

a t tn :-,t-3tJcrl of oostlnç in the iorth Eastern 

P':gior rn can-- t 	option is for the letter 

altcrnatil, the cost of travel for the initial 

distance 
( 400 /ms1160 nns 

) will not be borne by 

:he officer. 

OLticcrz drawing pay of Rs 2250/- or ibove 

and .he1r fam.jl1c 	1e. suse and two 	oiident 

r1$ 	 'Ila yviged Cot by* 	i- d 21 yez'u 	c: 
irls) will 

	

	al1c,wj air travel bat 4W,~en lrnpl,ay 

'nd Calcutta and  vice  

hi]e pQrforrTtjfl? Journeys mQntj(?d in the prwc-
ding paragraph. 

(x) Children Zducatjon_jl 
pnc uiai 

Where the Cl)ildrèn do not aCccxipany tI)? 

Government se-•.rant to the North Eastern ReQiot), 
Chij.dron  Ed "cat lOO . Allowanceup to Cja3 xix will. 
be  admissible in 

r"P'ect of  children studyinq 

	

at the last stati 	of posting of the omploycu 

or any other station whcre the children 
resid,, WithOUt any re s t r ict  

. tiOn of pay drawfl by 
the Govrnrncnt servant, If chjjdra Studying in 

are put in •hostals at the last st:ltloo of 

	

POsting or any oth 	station, the GOveri,ment 

I' 

F, 



- 

concornd, will be tiven hostol subsidy .iithout 

other rostricticxis. 

The abova orders except in sub-para (iv) 

¶1i1l alsc, mutatis rnutandis apply to Geutral GOV-

'romeot C!mnployees posted to Anc3arnan and Nccobar 

Islonds., 

Those crddCB will t.akó eff'.ct fron lst 

November, 19 	and will remain in force for a 

period of thr years upto 31st Otober, 1986. 

\11 existing sçxciz1 allowance facfliti.s 

nd concssjou extendad by any special order by 

this Ministry t Dfcncc Civiliance in the North 

Eostcrn recion will be wittxir.- wn frcxri the date of 

effoct Of the crdcrs Contained in this office 

lPmorandurn. 

This issuts with the conurrenco of 

Ministry of Dcfence (n/ Ac) vldo their 

U.O.uo. 49 kne of 19 

on Ministry of Finance Deptt of E O.i. 

26 Q 14 /3/:j/r:.xv. dt. 14th Dc 1983). 

(5. Pras3c3) 

ticr S rttr -, to t' 	;'.r,nr.nt of lnLJla 
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• 	
• 	 IN THE C th1ALADMI 5rn' 	T8U3UNL 

GtJJAHA TI 8ENCH 

0ri91n31 App1catjo No49(U) or i 989 

r docj8c,fl: I h1; the 29th iy ol rrch 1994 

H0'bio justice Shri S, HquoVjcajrrn 
hon'bla 5 hri G,L. 5 ng1yin 	bor 

hi D,8 Sonar and 148 others, 
Uorkjn in the Eatt. or ,E, 872 ES, 99 	A P,, 0

1ppIic:ont, 

	

H 	
Oy Advoato Shri D,K 6j'o 

1 , 

 

The Union or iropro5oLtod by tho S OC'JtUry to tho Govornont Of inij 	
1 fli8try or DorQflcc Nc Dpj 

2, Th Controiir GOnaral 
or OarR;o Accout8 Hoj Doihi 

3 	Thc Controii. or  
G L,Jhtj 	 c Dorenru 	courIt8 

4 i 

 

The Garrjorl E ncJjroor (P) 872 	UES. g 	

,•,•fle8pofldflt 
°YAdvocatQ S(çjG 	s

rma Addj C G c r 

ott-.ID 

I] 

LV 



\ 
if 

ORoti 

• 149 (cno hund rod fortyrdo) civ111c umpi yoo 

in thu etbjjuhmgnt 0r the GE  872 UES C/o 99 APO. 

Aqurtala hav.c r11d thi3 8pp1icatjo 	unde r 5  ectioj 9 

or the A drnitjis t I o t lye T rlburn13 Act 1 985 cmp I ainir 

I  flOfl - irnpj lnente1on or the or(ic 	Dtno randuii Uo2OO1\, 

1 5/86/E iVJJ( 	datod 1 , 1 2,1930 of th Mija r ,  ot 
F ianco Dupartoç 	or Expur1t,ro and r1u3aJ to pay 

Puc!i (Uut) Al lncu (.Ck) 	incu rovjj01 or pay,  
Scab In 1 

 

96, 

2. Th 	ondGpi 	o,1 1suod 0 fl 14 04(1 9)83/ 

datud 11 1 .19 94 (Annoxure_1) Coflveyig 8anctjor1 

of th Prjd 	0r indjato the. adm 135 bj1jt> or SDA 
for the Cntr) L'iciverrvi

iant iVi11an CmpLoyooa poated 
in thu NE Ruolon 

flcij 	1 1pura havinQ All India 
•T runsrer 	i[1" Thu 	pJ8p t 	ro roce1vIrg tho 
said DA iut 	 r)ofld)flt 	tDppd the alloance 3ince 
I 985 pay 	 S Utq 	

to the. pay rOvibion In 
lgOG t 	0 Fi 	0 .200 14/1/86 EV 	

( 
112i9o8 

 
Cl 	rtu or St)A va 	rovjd to 12 	or the  

pay e  [h 	
8pp1bcant cCpiajnocj. that t-h& ro5pondant 

have 	
t0pp 	the SDA Sincu pay tOvijon 

or i 986 
und  

P"Y 8 Par 
 di ruG tio on the. -,Pcindento to pay SOA to 

1 986 	Jhe. 	r 
-1 ?1 o ntj t omot or '  a)P hovjn 

( 	
Xndla Transpur Ilubility, 

3,1  

1,1  

	an adrnitted f0ct that the 
apPljàflt3 have 

India Trarfr 	
8nd racoivad SDA reular1y 

	

- 	

- 	 on.,.,,, 



on t1p2 8 trength or 
O(U4(1 9) 83/u(c 

lvI) d a t o d 11 1 .1984 
tUJ pay r)vieio or 	($6 

4, 	Tr Rt 0 

 

Nr1.4 
Carrjon Engi ll e a . ,  cç(p) 872 nqn work 	Cj0 99 APO by hi 	ritt 

tatt edfttd t,
ht the applicants are er.Jtjtled to 

the OA ad recejvod 
the eae upto A Pril 1985 but the 

Ao0 Accounta orricr, Shi1i09 t OPPOd
the  

of th ruviod  
ror 	

Pay in I 98 	Accojng to 
pondot Uo.4 th 	A uas rogula

r1y c1aid i. th py bUl or 
the int Inc,juding the 8ppllcat 

on the 
o the O.. datod 1.12.1985, but 

t ahe 
08pond8t h1 jujor orr1r 

namely, AAQ, 5h1 	did riot Pa/j 	the same on t0 gro -und that'J 
in the riOld 

the SCJA 13 not cdjjbj0 

Ittjas als o tatd 

	

byRe50101 u0 
	

that inapite ofropoatod crruPond on CR 

with the Audit auhorjtjuc the c1aj ha 
not 80 

rte out, In th addjtopaj written tatef. at 

Paragraph 13, the rpondant 
H0,4 

ctathat 
or t 	

try 'of Do00 
(F1flQ0) 	

ho 
resPondente could not make payunt of SDA to 

5. 	Thc, 

and Audit 	

ropondjjr1t8 N041 	2 	
sf Indj 

uth()rii) did not cortg3t 
S tatOmant 

r th in 

	
by rj9 Urton 

	

pj 	
ol c1e 	Servjo* i 	otj0 o 

ft 

ro 3
pofldntit M0,4 nor tho othor re 

(i ,2 en 3) Cnuld 

on or thu 

to a110 

or 
DOtOflc0/f !flUICO OrnPOJOr1nQ 

the A udjt A uthoritja3 
n o t SUA to the ppjj 

.• 	"o docj3j0 
of Governm en t 

	

tion 

of India 
°°ntItI 	

, 

or the Re 	

eppi15 to 
DA iflce 

introd110 

	

ood Poyor 1956 
COI 

eC1 io 	
-hoijr, U 	d/ 

	

or 	 r 	b 	
that s 	v 	floto 

	

( 

	

t tjg 	
tat 

he 	
j11 

Th Ada), 	G.S.C. 	r s Point9d out t0 anD annotati., PQ i the 

'I' 
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file 	of 	thoUpartmont 	of EpondIt;. 	uhiroln 	it 	uu 

sugge8tod that 	thoa 	drawing 	(icid 	Sorvico 	concesjon 

may not be pørmittod 	to draw Spacial LOponsatory 	(RL) 

• Alicuance, This 	aniotat.jon ha 	no 	rclvanco 	the 	c1im 

in the cao 	is 	for 50A, 	Such 	annotation Lia- 3, 	not 	a 	dacLjo1 
• of 	the G ova rnmariL 	of 	India CvCn vith 	r cigarJ 	to 	pecia1 

Compon5atory 	(RL) 	Al1oance which 	ciaied 	Ly 	tbo 	a 

applicanta 	in unotho 	A,o.A3(G) 	o 	909 	Ihu 	re5pond- 

onto N0.2 9 	3 	or 	the Aroa Acco 	to 	Off 	r 	Shilling 	had 

no 	juatjrjtjan to 	dja11ou 	the 	c1ci 	o 	SUA 	oI 	the 

upplicanta 	oubmittod 	throh 	biii 	by 	thoffj C  0 	of 	the 
R Oapondent Ho,4, 	L8i 	proptjon 	for: rc -)contot 	by 

roapondonts 	No.1 , 	2 	and 	3 	ha1'1 	bo 	thot 	ty 	oit 	th 
clajrn3 	or 	the 	app1icort, 	Uo 	hold 	and 	Uocjdo 	that 	th 	 0 

applicant 	nra 	ct!Ljo 	to 	recoo 	p 	auant 	to 	O,i. 

dotad 	i 	1 YBB 	ih 	offoct 

frothe data 	of 	onforcin9 	viod 	pa 	acalo 	of 	1 9BG 

6 	 intho 	roult 	thl3 	&ippiict:' 	Ufldor 	S octjon 	19 

or 	the Admjnjettatjvo 	Irlbunal5 	Ac t
, 
	 1935 	io 	e. louod, 	All 

the 	ro3pofldonte 	includ.ng 	the Arua 	puot3 	Oflicor, 

Shillong 	are dirocto 	to 	pay 	$pociul 	(Duty) 	A 	1.nca 
to 	the 	apptjcant 	urouant 	to 	tho 	Offico 

dated 	1,1219B8 	uitt 	ofloc0t 	from 

the data 	or unrorclnQ 	tha 	ravi8od 	poy 	ctalo 	of 1905, The 

respondents are 	furthar directd 	to 	pay 	al 	a roae 	of 

,' ,..A 	uithin 	four month3 	rrom 	the 	dto 	or 	rocaipL copy 	nf,  

thjudgmant/ordar 	and 	haI1 	nlo 	contnu 	to 	pay 	currant 

* 	. 
 

It 4 regu1arly 	with 	nf,1ary 	froa 	Lho 	nonth 	o 	J uuo 	1 99 

paynble 	on 	the 	lost 	day 	or JLnO 	or 	lat: 	dy 	f July 	19.9) \ i,.. .• 

1 f 	I I 

 

• S d, 	S1 	HAQ - 	, 	.:•- 
I vcC 1:RM 

CSUSLflPJ 
•;:EA 	(ru) 



AE11JRr, 3 
Resi. : Ramnagar Road-2 

AGARTALA 799OO2 
Phone 226586 

T. DEEPAK K. BISWAS 
ADVOCATE 

GA1ATI HIGH COURT 
Agartala Bench 

6P -T (fr 	 - 

To 	- 
The Secretary to the 
Gosrnasnt of India, 
Pinistry of Osfence, 
Central Secretariat., 
New Delhi. 

Gatriacn (nginser(P) 
872 (agineezing Works Sec, 
2W. 

Subject: Notice demanding justice on implementation of:.. 
I. Special Compensatory Allowance ii. House 
Rent Allowance and iii. Special Duty Allowance 

in respect of the applicants consequent on the 
decision of the Hon'ble Central Administrative 
Tribunal, Guwahati Bench passed on 29.3.94 in 
LA OL892 0.A 49/09. and D.A Sq/ag, 

Sirs, 

Undsr instructions of my clients numbering 63 

Who are named in the annexed list I am to state as follows:.. 

1. 	That all my clients are posted in the establishment 

of the Garrison (nginesx(P), 872 (US. 99 A.P.0 with effect 

f torn various dates indicated in the list against each name. 

It was reasonably expected by my clients that the illegal 

and unjust denial of the three allowances vIz, SCA, SQA and 

HRA, if tot aside by judicial order of the Hon'ble Central 

Administrative Tribunal and thereafter such decision is tm. 

pissented by the government none would be discriminated. But 

ultimately it 1s round that the benefit of the orders passed 

by the Id. Tribunal have been extended only to the applicants 

who were about 150 numbers working in the some establishment 

as the present applicants era, 

Contd, . . ,Pege.2, 

D K 9ISWAS 
ADVOCATE, 

H1 C,c'urt Bar, Agartalt 

,_:. 



* 

Page.2 

2, 	 That being a similarly situated under the 

identical service conditions the present spplioetØ are 

also •ntitl*d to the reliefs allowed by the goernaent 

consequent on the judgement and orders dated 294.94 passed 

by the Ld, C.A. Tribunal. 

In the above circumstances my clients being 

dioappointed on being diaciainated sought legal advice 

and accordingly on their instructions I address this notice 

calling upon you to implement the benefits or the orders 

as stated above and the detision of the government in 

respect of the present applicants and allow all the three 

allowances with effect from such date after 1986, as 

indicated in the list against each name. Unless the said 

benefit is allowed to my clients within a period of 30 days 

my clients Would left with/8hax alternativ, but to approach 

the appropriate legal forum for an appropriate remedy and 

at such avent my clients uould be presumed to have been 

forced to litigation and accordingly you would be r.epon 

sible for the consequences for such litigation. 

E.Xi)aqiflQ IX.D1V. within 30(thirty) days. 

NOT1NSUREt 
q • 	/ 	 t 

va '— • r 2641 	( 0.tA awas ) 

I Amount s 	affi.e4 gir ( 	 Advocate 

$ I' 
Received 	 . .1 

Addr 

wet 
I 

11'u 'IY NOT INSURED 
2642 

No. 

A' I A'SiaflP$ gXc4 R&( (?. 

..\ 	
\ 

Ad I 

igndiurre of Recetvifl 

9 
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Court Iai 

You -  fithfi'XY' 

x x x x;z 
(L.. 'rlujg) 

the (;vt of India 

Cy 

1. 

I 

?RA2 

L 	T4.8tt, D, C, 1i & r 

ILQ 3 Corp 	A) 
L/o99APO 

OtiNar 95 	" 

LXrr- 
- 	 TO IFF.flC1 CIV[Ll  ANS 

A 0 .9 ,pv ar 	Z Inuic, Mm uf Del letter tl e B/37269/AC/pS 3 (0/16511  ( y/Scvis4) dated 31 'Jan 95 in fwd herewith info and 	CSury aoi.on please. 	 for your  

(D.Obhrai) 
Majcr 	- 

t' 
( 	

.DAAG 
for COS 

Copy.! kbOV; quotdi;t;, - - ,. 
- 	 -------- -. - - - - - 

AS AWVE 

3ir, 

IT 

I wn directeii to refer to para 13 
of Govt letter No 37269/AG/ dated 13.1,1994 and to Coflvey the sanction of the Preirj; ta t 	following Field Services Càcessjons to Defence- Civilians in thc rw:Ly defined Field Areas and Modified Field Areai is cfinej i n. th abi"it mentioned lettdr 

:- 

(IT 	D1 	C'ri1jan empl9yee' :erving jr, the newly 	fin Fie:Ld kzc. ,Li:L continue tq e .extenr1d th •cncez,;icr enuer,;j .Lr Irnxure 'C' to Govt letter i-jo A/02534/AG/p3 3 
dated 2 5.1.1964, 'X)efence Civji 	em empleyeeL serving in newly defined Modifjct Field Are'a wii' contiiu to be - .xi;ended the ConCe4sIOfls ent)mratedL 1n AppxB to Gevi letter No Al'25761/AG/ps3(b)/146_s/2/u (Pay/Se dated. 2nd M;trch 1968, 	 rvice8)  

(ii) 	
i a: tiort to above, the Defence Clviii an •em?1iers 

serving in ht& newly defined Field Areas and Modified Fe1d 
Areas will, be crit.Ltled to payu;ent 
(Remote Locality') Allowance' er other 	 a adJais3Ib1 to  Deferic, C1vj:L I 	

issted Wtcr 

These ord,p ''J. 	come Into force we! 1t A 1i •  

3 	Thi; inu-:; iith the coz1cur•z'R 	of Flncjice I)iV1310fl of thlt Mm vid their U() Nu 	1)/U5-AG(1,.p) dated 9. 1.1995, 

~T 



iTor APPLiCANTS 

- 	 ( ofti, 
of the 6•(•(P)872 	ggor 	Sic) 

51, M.E.S.N0• 	NAPIE 	
DESIGNATION 	 POSTED SINCE 

1. 	242727 Shrj Mr1 	Kanti 0. 	 FG1I 	 17-2-1994 

	

2. 	243682 	" Sudip Sutradhar
" 	 4-2-1991 

	

3 9 	220317 	" KPGK Nelr 	
" 	 20-4-1992 

	

• 	 4. 	228341 	n 
Slrajuddln Barbhuiy6 	

" 	 July 1992 

	

• 	 5. 	237946 	" 	Ashok Kr. Dey 	
" 	 May 1992 

	

6.. 	243368 	
" Mohç OhUiy8 	 "(5K) 	 1988 

108945 	" 	N. NatC8h 	 " 	
Sept1994 234055 	" 	.0 .Chakrevarty 	

P/Fitter HS—Xl 	2-5-1990 
228324 	" Bomkee .Outt. 	

P/Fitter 5K 	101992 228860 	
" lliiuddjn 	

'July 1993 203528 	
" Suprtj3 Sark8i. 	

25-10-1994 
238373 	" 'Ohanei yede,

" 	 14-1241994 
237926 	" B1kram Yadat, 	 MITE 	

15-4-1992 

	

14, -233843 	
" 	tJlargabdhU 	

" 	 Mat 1991 

	

• 	16, 	243445 	" 	Kuati Bah8dur Sonar 	 It 	
3-6-1992 

	

16. 243464 	" Herj Pras 	Pradhiwi 	
22-9-1994 

	

17, 243825 	
" Sank Purkaya$th. 	

13-41992 1/13% 	" Oanu Tw 	
— 

tj 	
Mazdur. 	- 	Jun. 1993 245915 	" 	Pradip Kaljte - 	 Chowk,  

243385 	 July 1994 
" Rn Chandtø 	

Carpenter 	 April 1992 228237 	
" Satyendru Suklebedy8 	Mason 	

Sept 1993 228353 	If 
 Sur,th Ch. Rj 	

" 6-9-1993 238433 	
" Rawkrja0 Harijan

mate 	
June 1992 243634 	" Remakent Hcrijan 	

Mazdur  
243786 	 11-2-199 

" 	
2 

 Ahok Kr. Balmjkj 	 /Wella 	
26-1 1-1 992 220304 	" Prjt Day 	

Carpant 	
14-9-1994 228901 	

" Surendra Ch. Suk1abJya 	
July 1992 243875 	

" Nanda Kiahor Thakur. 	Mazdur 	
Nov, 1991 14117%5 	

• 	 Matc, 	
Aug 1983 201685 	 M.C. Dø 	

A.E.8/R 	
1-121990 



(Pag.2 ) 
450430 	

Shri SKdG9opadhyay8 	
A.E.8/R  

265joe 	to 	Arju 	
c-1990 

Kr. Roy 	
SUpdt.B/Rj 	Dac—iggo 

" Suj Pr 	a1n 	850 	
—1994 2240 	

Nltlsh Renjan Kr 	A.E.8/R 	 4-2-1994 288156 	
" Clflp Kum Saha 	S.A — 

206835 	" 	S4p8 	
Fab.1992 

Chouhur1 	Supdt.8/R_I 	6-121991 242597 	
PradYumne Kr. Dutta 	

23-1-1995 220006 	
" Sujit Kr. SansrJa. 	SUPVt8 

232981 	
/SII 	

11-81993 
' 	Bhabda Dae 	

S4A,1i 	
29-71gg2 243572 	

"  Pr.a 

	

264592 	

)yotj Deb 	 upvr.B/S_Ii 	—1993 
" Ratt Dsb 	 Dfr — 	reb.1993 267001 	
" 

 
Sibendre Nath Chaki 	Spdt.B 

	

211010 	 to 
	

/RII 	27-121993 

	

44, 
	A.K.Ndj 	

S.Kj 

	

45* 	

242844 

232222 	

George athj 	
S.K—Ii 	

2121994 " 

 U.D.C. 

	

243372 	of 
	

14-5-1993 
T.K.8hatthJ 	

L.D.C. 
273706 	H 	

'gha
304-1992 

 
48, 	

232125 	" 	 31-12—ig 

49, 	
238206 	of 	

Suren Chara 8or 	F/Pr1nter 	
Dec. 1990  

26500 	
8+R,Gr_II 	25.5_1991 

'Kalulgl Suklad8, 
	

O1ca Supdt. 	2-121999 
r 51, 	237601 	

" 	N o,p0   
52, 	225399 	

of 	of 
 5-7-1989 

Dharenidhar Da 

201358 	of 
	

L.O.c. 	
25_1992 

R adhaballav Dab Nath 	Supdt,(frj 

	

216097 	
" 	A.K. mltr. 

228327 	of 
	

S,K.i 	
7-8-1990  Raak 	

Paul 	
9-5-1994 

56. 	228863 	
" 	

EIeC.H.S._I 
" 

" 

Ajoy Dutt8  

	

57, 
	228775 	

" 	
1 0.9.1993 

H.M, Naug 

	

 

228773 	 EleC,H.S.It 	
13.7.1992 

	

59- 

58, 	
ft MR

sChoudhurj 
243449 	 E1GC.S.K. 	

8u. 1992 " Dpak Raj 	

H  
Pea 	

7-2-1994 

	

60. 	
228345 

228625 	

Nrpendra Ch, Paul 	 ft 	

1-7-1992  

62 	430125 	it 	

Chaturgen Hazp 	 to 	
1 0.4.1991  

63, 	
Naqvj. 	

A.E.,8/R 	
25-2-1994 

	

945o 	
ft 

54, 

,, 

77 
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IN THE CENTRAL AriINISTRATtVE TRIBUNAL 	L 

GUWAHATI BENCH : GUWAHATI a 

11' 
ii 

I 	Inthe matter of 

• 	

O.A • No • 176/95 

Shri Mrinal Kanti Das & Ors.. 

• 	 -. 	 • . Applicants 

• 	 Union of I.ndia & Ors. 

Respondents. 

AND 

-' In the matter of : 

Written statement submitted by the 

Respondents No.1 & 2. 

Written Statements 

The humble Respondents submit their written 

statements as follows : 

That.with reard to the statements made regarding 

the particulars of orders against which the application 

is made by the applicants, the Respondents have no 

comments. 

That with regatd to statements made in para 1 of 

the aplication the Respondents beg to state that all 

the 65 applicants are not presently working in this 

unit. Out of 65 applicants only 51 are presently 

serving in this un.it and 14 other have already been 

posted out to different other formations. 

That with regard to statements made in paras 2 

and 3 of the application the Respondents beg to state 

.• 	
• 	 contd. 	2.... 

1 
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that all the applicants are not entitled SDA in terms 

of Ministry of Defence o.M.No.4(19:)85/D (dy-I) dated 

11.1.84. As per this Memo those civilian employees posted 

to NE Region from other parts of the country and have 

all India service liability only they are entitled for 

SDA. The locally recruited individuals are not entitled 

for the same. Moreover the civflian empyees of this. 

unit are in receipt of.Field Service Concessions as 

• 	 such they are not entitled for SDA. This unit bc has 

been declared modified field w.e.f.1.4.93 and as per 

Ministry of Defence O.M.No.B/37269/AG/PS-3(a)/1862/D 

(Pay)/ervices dated 12th September,1995 SDA will be 

admissible to the enlitled personnel w.e.f .31.1.95 since 

lb modified field service concessions are not admissible. 

4. 	That with regard to statements made in paras 5 

and 6 of the application, the Respondents beg to state 

that the 149 applicants of O.A.49/89 have been provislo-

nally as per judgment dated 29.3 .94 to avoid the contempt 

of the court after obtaining undertaking thatif the 

judmenton SLP submitted to Honble Supreme Court goes 

in favour of the department, the applicants have to 

pay back the amount of SDA. Later on the Hon'ble Supreme 

Court on the hearing of %P On 10th February, 1995 

directed the department to file review petition to the 

Hon 'ble Central Mmiriistratjye Tribunial, Guwahati Bench 

on2.3.95. The hearing of review petition was held on 

16th and 17th November,1995. The judgment is awaited. 

Moreover the benefit of otherwise of Case No.0.A.49/89 

is not applicable to the applicants of this petition. 

contd, 3... 



That with regard to statements made in paras 7 

and 8 of th application, the Respondents beg to state 

that Govt. of India, Ministry of fence letter No.2/ 

37269/AG/PS/3(a)/165/D(pay)Services) dated 31.1.95 has 

been amended vide their letter Nos.B/7169/AG/pS3(a)/730/ 

D(Pay)/Services dated 17.4.95 and B/37269/AG/PS3(a)/1862(pay 

Srvices dated 12.9.95 in whiáh in modified field, field 

concessions are not admissible and SDA is effective w.e.f. 

31-1.95 to entitle emp1oees and this unit is not located 

innew1ydefined field. In newly defined filed, field 

concessions are adriissible and other allowances are not 

admissible. &s such the applicants cnnot demand $DA 

since its inception or from the date of their posting to 

this unit. It will' be admissible w.e.f .2 31 .1.95 to those - 

applicants who are not locally recruit'ed and have all 

India service ±i±±k liability. •_ 
That with regard to statements made in para 9 

• 	 of the application, the )Respondents beg to state that 

the claim of the applicants is not lawful and the respon-

dents are not liable to fulfil their unlawful demand. As 

such no discrimination has been done to the applicants. 

That with regard to statements made in para 10 

of the application the Respondents beg to state that the 

judgment and order of CAT, Guwahati Bench in O.A.No.49/89 

is.not applicable to the applicants and as such they are 

not entitled for-similat relief and they are not entitled 

for SDA. 	 0 

That with regard to statements made in para 11 

of the appliáation the Respondents beg to state that since 

the claim of the app licants• is not genuine the respondents 

contd. 	4... 
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are not 'liable t.o'pay the 'cost of proceedings or any 

such compensation. 

' , 	 That with regard to the statements made in 

para 12 of ,  the appl.i'cation, the Respondents beg to state 

that as there is no order or direction to the Respondents 

to pay the relief, sought for in this application before 

filing the present application so, the respondents did 

'4 

	

	 pay the same. It is not correct that the respondehts 

were negligent. 

That regarding relief sought for, the Respondents 

beg to state that earlier before Otober,1995, the 

applicants were paid free ration', free sIngle accommodation 

transport facilities, postal etc. This was stopped on 

1.11.95. From this date of 1 .11.95, the Respondents are' 

ready to pay their due concessin having come under the 

perview of "Modified Field Areas" Tripura provided the' 

Hon'blc Tribunal directs theesondents. The respondents 

are not ready to pay the arrears. 	 f 

VERIFICATION 

I, Capt. P.T.Peethambe'r, working under GE 

872 EWS, c/o 99 APO as Asstt. Garrison Engineer 

as authorised do hereby solemnly declare that 

• 	

' the statements made above are true to my 

knowledge, belIef and information and I  xixg 

sign, the verification on this 12th Day of 

December, 1995 at Guwahati. 

Declarant. 


